| TEM NO. 32 COURT NO. 1 SECTI ON PI L(W
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Wit Petition (Gvil) No(s).725/ 1994
IN RE: NEWS | TEM PUBLI SHED | N HI NDUSTAN TI MES
&#34; AND QUI ET FLOAS THE MAI LY YAMUNA&#34;

(Wth appln.(s) for pernission, directions, intervention and
i npl eadnent and of fice report)
(For final disposal)
W TH
Wit Petition (C)Nos.914/1996, 533/2012 & 1082/2013
Contenpt Petition (C)No.64/2013 In Wit Petition (C)No.914/1996
I.A Nos.20 & 21 In Wit Petition (C) No.4677/1985
(For directions and Ofice Report)
Date : 20/03/2017 These matters were called on for hearing today.
CORAM :
HON&#39; BLE THE CHI EF JUSTI CE
HON&#39; BLE DR. JUSTI CE D. Y. CHANDRACHUD
HON&#39; BLE MR JUSTI CE SANJAY KI SHAN KAUL
M. Ranjit Kumar SG (AC)
For Petitioner(s)
WP(C) 725 M. Prashant Bhushan, Adv.
WP(C)914 & Cont. M. Shiv Sagar Tiwari, Adv.
Pet . 64
WP( C) 533 M. Radha Shyam Jena, Adv.
WP(C) 1082 M. Sanjay Kumar Visen, Adv.
WP(C) 4677 M. M C. Mehta, Adv. (I n person)

For Respondent (s)

M. Praveen Swarup, Adv.

M. Vijay Panjwani, Adv.

M. Ravi ndra Bana, Adv.

Ms. Anil Katiyar, Adv.

1

Ms. Hemanti ka Wahi, Adv.

for Ms. Lawers Associ at ed, Advs.

Nar esh Bakshi , Adv.
G ri sh Chandra, Adv.
M R Shanshad, Adv.
R P. Mehrotra, Adv.
Sudhi r Kul shresht ha, Adv.
Ajay K. Agrawal, Adv.
Prashant Chaudhary, Adv.
D. N. Gobur dhan, Adv.
Ashok K. Srivastava, Adv.
Vi kas Meht a, Adv.
Surya Kant, Adv.
Shi el Set hi, Adv.
Satish Vig, Adv.

Ms. Saharya & Co., Advs.
Geetanj ali Mohan, Adv.
Bi nu Tant a, Adv.
Ardhendumaul i Kumar Prasad, Adv.
V. K. Ver ma, Adv.
Jatinder Kumar Bhati a, Adv.
Suresh Chandra Tri pat hy, Adv.
Sanj ay K. Visen, Adv.
Sarad Kumar Singhani a, Adv.
Chandra Prakash, Adv.
Par manand Gaur, Adv.
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Ravi ndra Kumar, Adv.
Al ok CGupt a, Adv.
Pradeep M sra, Adv.
Ni khil Nayyar, Adv.
P. Par neswar an, Adv.
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M. Dinesh Kumar Garg, Adv.
M. Rajiv Nanda, Adv.
M. Tapesh Kumar Singh, Adv.
M. Shreekant N. Terdal, Adv.
M. Abhi nav Mikerji, Adv.
M. MK Mroria, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Post for hearing after four weeks.
(Sarita Purohit) (Renuka Sadana )
Court Master Assi stant Regi strar



